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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3 AND 4 READ WITH REGULATIONS 13, 14 AND 15(2) AND OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED ("TAKEOVER REGULATIONS") TO THE PUBLIC SHAREHOLDERS OF

ORACLE CREDIT LIMITED

CIN: L65910DL1991PLC043281
Registered Office: P-7, Green Parl Extn, New Delhi-110016
E-mail: oracle_credit@yahoo.co.in, Website: www.oraclecredit.co.in
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Dpen offer {"Offer” [ “Open Offer”) for acquisition of upto 14,43,000 (Fourteen Lakhs and Forty Three Thousand)
fully paid-up equity shares of face value INE 10/ [Rupees Ten Onlyd each of Oracle Credit Limited [“Target
Company "}, representing 26.00% of the total voting equity share capital an & fully diluted basis expected as of
the tenth {10%] working day from the closure of the tendering period of the Open Offer from all the Public
Shareholders (as defined later) of the Target Company by Aditya Vikram Kanoria ("Acguirer 1%) and Mandeep
Eingh ("Acquirer 2*) at a price of INR 10.41 (Rupees Ten and Forty One Paisa Only) per equity share.

This detailed public statement | “DPS") s being issued by Fast Track Finsec Private Limited, the manager to the
Cffer ("Manager™ or “Manager to the Offer”), for and on behalf of the Acquirers, in compliance with Regulations
3 & 4 read with Regulations 1304), 15(2) & other applicable regulations of the Securities and Exchange Board of
India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto
[*Takeower Regulations™), and pursuant to the public announcement [“PA™) made by the acquirers and sent ta
stock exchange Le BSE Limited [*BSE™) and to the Target Comparny on OE" parch, 2021 [(Manday) and filed with
Securities and Exchange Board of India (YSEBI) on 08" March, 2021 [Monday] in terms of Regulation 14[1) &
1442) ot the Takeover Begulations

"Control® means as define in Securities and Exchange Board of India [Substantial acquisition of Shares and
lakeowers) Regulations, 2011,

"Equity Shares" or “Shares” shall mean the fully paid-up equity shares of face value of INR 10/- {Rupeeas Ten Only]
each of the Target Company.

"Expanded Voting Share Capital" means the tofal voting equity share capital of the Target Company on a fully
diluted basis expected as of the 107" [Tenth) Warking Day from the closure of the Tendering Period for the Offer,
“ldentifled Date™ means the date faling an the 10% [Tenth] Working Day pror to the commencement of the
Tenderning Period, for the purpese of determining the Public Shareholders to whom the better of offer in relation
ta this Offer (the "Letter of Offer”) shall be sent.

"Public Shareholders” mean all the equity shareholders of the Target Company excluding (i) the Asquirers and
the PALC: (1) partles to the SPAs (defined below); and [[i] the persons acting in concert or deemed to be acting in
concart with the persons setout in (il and {ii).

"PALCY means person acting in concerm

"SPA" means Share Purchase Agreement

Tendering Perlod™ has the meaning ascribed to it under the Takeower Regulations.

“Working Day" means the working day of the Securties and Exchange Board of India,

ACOUIRERS, SELLERS, TARGET COMPANY AND THE OFFER
Details of the Acquirer

Mr. Aditya Vikram Kanoria

M. aditya Vikram Kanoria, son of Shri Kallash Chandra Kanoria aged about 38 years, is an Indlan Resident,
reciding at 863, Lake Town, Block - A, Kolkata = TO0GDES.

He is Master in Business Administration by qualification and has experience of more than 15 years in the
field of linance,

A5 an the date of this DPS, Acquirer 1 does not hold any position(s) on the Board of Director of the Target
Company.

The Acguirer 1 does not belong to the Promater and Promoter Group of the Target Company.

Mr. Pratik P. Shah (M. Mo 133692), Proprietor, M)s Shah Pratik & Associates, Chartered Accountant, firm
registration nurmber 144076W having office at AS1Z, Jaymoti, Opposite New Post Office, H.D. Road,
Ghatkopar (West), Mumbai-400086, has vide its certificate dated March 12, 2021 that the net worth of
Acquirer 1 as on February 28%, 2021 is INR 4,00,26992 81 /- [Four Crore Twenty Six Lakhs Nine Hundred
Minety Two and Eighty Cne Paisa] which can ke used for the acquisition of shares of the Target Company
under the Offer,

Acquires 1 doesn’t belong to any group,

Acquirer 1 doesn’t contral and manage ather entity.

Acquirer 1 has sufficient resources to fulfil the obligation under this offer,

Acquirer 1 iz not on the list of 'wilful defaulters’ issued by any bank, financial institution, or consortivm
thereof in accordance with the puidelines on willtul defaulters isswed by SEBI

Acquirer 1 has nat been prabibited by SEBI from dealing in secunties, in terms of direction issued ender
Section 118 of the Securities and Exchange Board of India Act, 1992 {YSEBI Act”) or under amy of the
regulations made under the SEB| Act.

There are no persans acting in concert (PACH with Acquirer 1 in relation to the offer within the meaning of
Regukation 2(10(gi(1] of the Takeover Regulations,

Mr. Mandeep Singh

Wr. Mandeep Singh, son of Shn fashir 5ingh aged about 38 years, i= an Non Resident Indian residing at H.
Mo. 27, Sec Mo, 12, Nanak Nagar Jamru, J & K -180004

He is Master in Business Administration by gualification and haz experience of more than 15 years in the
field of finance,

A5 on the date of this DPS, Acquirer 2 does not hold any position]s) on the Board of Director of the Target
Company.

The Acguirer 2 does mot belongs to the Prometer and Promoter Group of the Target Comp any.

WIr, Pratik P, Shab (M, Mo 133692), Proprieton M Shab Pratik & Associates, Chartered Accowntant, firm
registration number 144076W having office at ASLY, laymoti, Opposite New Post Office, H.D. Road,
Ghatkopar (\West), Mumbai-400086, has vide its certificate dated March 12™, 2021 that the net worth of
Acquirer 2 as on February 28%™, 2021 is IMR 3,00,60,37.537.56 (Rupees Three Crore Sixty Lakhs Thirty Seven
Thousand Five Hundred Thirty Seven and Fifty Siz Paisa) which can be used for the acquisition of shares of
the Target Company under the Offer

Acguirer 2 doesn’t belong to amy group

Acquirer 2 doesn't contrel and manage other entity.

Acquirer 2 has sufficient resources to fulfil the obligation under this offer.

Acquirer 2 s not on the Fst of ‘wilful defaslters” ssued by any bank, financial institution, or cansartium
thereof in accordance with the guldelines on willful defaulvers isseed by SEBI

Acquirer 2 has not been prohibited by SEBI from dealing in securities, in terms of direction issued under
Section 11B of the Securities and Exchange Board of India Act, 1952 ("5EBI &ct™) or under any of the
regulations made under the SEBI Act,

There are no persons acting in concert (PAC) with Acquirer 2 in relation to the offer within the meaning of
Regulation 2(10(q)(1] of the Takeover Regulations,

Detalls of Sallers

Mr. Ashok Jain ["Seller 1")

Seller 1 is an individwal and part of the promoter group of the Target Company residing at P 7, Green Park
Extesssion, Mew Delhi —110016

Selier 1 i a part of Promoter & Promioter Group of the Target Company.

Selter 1 has not been prohibited by SEBI from dealing in securities, in terms of direction issued under Section
11B of the Securities and Exchange Board of india Act, 1992 or under any of the regulations made underthe
Securities and Exchange Board of India Act, 1993,

Asoon the date of PA, Seller 1 halds 10,08,450 (Ten Lakhs Eight Thousand Four Hundred and Fifty) egquity
shares representing 18.17% of the total outstanding, issued and fully paild-up eqguity share capital carrylng
voting rights of the Target Company. In terms of the 5PA {as defined later), Seller 1 has agreed to sell its
entire shareholding of 10,08.450 [Ten Lakhs Eight Thousand Four Hundred and Fifty] equity shares,
representing 18175 of the total outstanding, ssued and fully paid-up equity share capital carrying voting
rights of the Target Company.

Mr. Sugan Chand Jain {“Seller 2")

Selier 2 is an individual and part of the promoter group of the Target Company residing at P 7, Grean Park
Extengion, Mew Delhi — 110016,

Seller 2 s a part of Promoter & Promoter Group of the Target Company.

seller 2 has not been prohibited by SEBI from dealing in securities, In terms of direction issued under Section
11B of the Securities and Exchange Board of India Act, 1992 or under any of the regulations made under the
Securities and Exchange Board of India Act, 19932,

&% on the date of PA, Seller 2 holds 7,21,200 (3even Lakhs Twenty One Thousand and Twe Hundred) equity
shares representing 12.99% of the total outstanding, Issued and fully paid-up equity share capital carrylng
voting rights of the Target Company. In terms of the SPA (as defined later), Seller 2 has agreed to sell its
entire shareholding of 7,251,200 {Seven Lakhs Twenty One Thousand and Two Hundred) equity shares,
representing 12,.99% of the total outstanding, ssued and fully paid-up equity share capital carrying voting
rights of the Target Company.

Details of the Target Company - Oracle Cradit Limited

dracle Credit Limited, a Company originglly incorporated as a Private Limited Company under the
Companies Act, 1956 vide Certificate of Incorporation dated February 27, 1991 by the name of Cwernite
Finarice Private Limited in the union termtory of Delbi. Thereafter, Company had changed its name to
Overmite Finance Limited woef July 189, 1994 On Novermber 30, 1994 Company had agaln changed its
mame to OFL Finanz Limited. Further that on August 11, 19485 name of cornpany had been changed from
QFL Finanz Limited to Oracle Credit Limited. The CIN Mo. of the Company is L65910011991#LC043281,
Presently, Registered Office of the Target Company is situated at P <7, Green Park Extension, Mew Delhi
1100416,

As on date of this DPS, the Authorised Share Capital of the Company is INR 7,00,00,000/- (Rupees Seven
Crores Only) divided into 70,00 000 (Seventy Lakhs | Equity Shares of INRE 10/- [Rupess Ten Only} each and
the Issued, Subscribed and Paid-up Capital of the Target Company is INR 5,55,00,000/ - (Rupees Five Crores
Fifty Five Lakhs Only) divided into 5550,000 |Fifty Fiee Lakhs Fifty Thousand] Equity Shares of INR 10,-
{Bupees Ten Only) each

Presently 55 50,000 (Fifty Flve Lakhs Fifty Thousand) Equity Shares of the Target have been listed on
platform of BSE Limited |{"BSE™} with Scrip Code 539598,

Thers are no partly paid up Equity Shares of the Target Com pany.

There are no catstanding convertible instruments such as warrants/FCOS/PODs et of the Target Company.
{Source: Annual Report for the year ended March 21, 2020]
Fresently, the Board of Directors of the Target Company comprises of
Name | Address

Director Idemtification
Numbser
Gi09ieda

-7, Green Park Extension, New Dethi -
110016, India

P-7. Gregn Park Extension, New Delhi -
110016, India

30, Gagan Vihar Extension, Mew Delhi
110051, India

H. Mo, 1603, Tower-1, The Palms, South
City-l, Gurugram, Haryana - 122001, India

feir Ashok Kumar Jakin

M5, Meena faln (200 7

FAE Girish Chand lain M2EEDI2

MAr Surinder Kumar 01171148
Magpal

ISource:; MCA websile)
As on the date of PA, none of the Directars were representatives of the Acguirers,

The kain Object of the Target Company is:

To carry on busimess o5 fingnce company and bo lend money with or without security whether of movable
praperty or frarrnvahle DRSS [0 Gn) CoOMPany ar {Zﬂrrlr.h:.‘.lrl.:-e_':'sl.ﬁr'ms ar persans an such condilion a5 seem
fo expedient and to guorantee the performance of contracts by any person, company, or fiem provided that
the campany shall nal carry an the business of bonking within the meaning of bonking requilotion oct, 1944,
To acquire and hold one or more membership in stockSecurity exchange in fndie or obroad including
aotionel stock exchange and over the coumter exchange of Indin, trade associgtions, commaoadity houses,
clearing howses or associotions or otherwise in Indie or any part of the world to oot a5 broker, dealers or
agents in connection with secunties, bulllon and preclous metals or otherwise to spadicate amy fing nolal
arrangements. Whether in domestic market or in internobiong! markst and whether by way of loans or
guarnntess or export and yord credits, ard to goguire and hold membership in ony association of bankers,
merchant baskers, insurgnee compoanies brokers, secunty.

To carry an business af merchant banking In oll its respect and to oct @5 0 managers, lead monaggers, joint
arenagers, co-manager, odelson broker,  sub -broker, deelers, portfolic manager  Eswe  MGNOGer,
consuitants, underwriters, sub-underwriter, to provigde stond by or procurement arrongement, guorantors,
registrars to isswe , share tronsfer agents and offers of shores, stocks, debenture stocks, bonds, mortgoges,
obligations, public deposits,  wnits, units, porticipation certificotes, notes, bills, warrgnis or any other
instrusments, commergial ar ather papers o seripls Ssued or guargnteed by any company, publlc or private
sector corporates, joint sector bodies corporates, government , public authorities whether local municipal or
othenwise, both lndian and foreign.

To set up anddor porticipate in providing venture technolegy funds end seeds copital foundotion end o oct
a5 dlscount house, debenture brustee,

To carry on the business of leasing and/or kire purchase, and to ocquire, to provide or to be provided on
feqse or on hire purchase basis all types of househald items of and aother consumer durable, all types af
senvices, oll tppes of industnal and office plonts, eguipment, machinery, wehicles, buildings aond real estote
required for manufecturing, processing, tronsportation ond troding business ond other commercial and
service business

The kay financial information of the Target Company as on and for the audited financial years ended March
31, 2020, March 31, 2019 and March 31, 2018 are as under:

[Figure in INR)

Particulars

For the Fimancial Year
Ending March 2019

For the Financial Year
Ending March 2018

For the Finamcial Year
Ending March 2020

Total Revenue

19,22.053 26,87, 109 24,91,388

Prafit After Tax

12, 50 665 10,48 5965 i, 78

Earnings per share
basic & difubed {in RS, |

0.225 0.189 0.067

MNet worthf
shareholders” funds

L, 77.64.084 5.85,13,415 &, 5d 64 450

{Source: The finoncial information for oudited froncial years March 21, 20200 March 31, 2019 & March 31,
FOIR has oo eilrod rf-r]'ll"rn:':-m the Targat Er'hr'nn::.rﬂy"ﬁ Anngl Repart ..-"'_ll':lrnj'.r:ln;.n‘ul"i fn'n"d with B5E}

MAMAGER TO THE OFFER

[\

Fastrack Finsec

Category-l Merchant Banker

FAST TRACK FINSEC PRIVATE LIMITED

B-502, Statesman House, 143 Barakhamiza Road, New Delhi — 110001
Telephane: +31-11-43029809, Emailsvikasverma @ftfinsec com,
Website:www.itfinsec_com

Contact Person: M Yikas Kumar Verma

SEB| Reg. No: INMODODLZS00

CiMN: UBS1910L2010PTC200381

Date — barch 14, 2021
Place = Mew Delhi
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Details of the Offer
This Offer is a mandatary offer in compliance with the provisions of Regulations 4 of the Takeowver
Regulations for the substantial acguisition of shares, voting rights and contrad over the Target Company by
the Acguirers pursuant to the execution of SPA by the Acquirers and the Sellers [as defined later} to contral
over ot the Target Company,

This Offer is being made by the Acquirers to all the public shareholders of the Target Company other than
i} the fcguirers, (i) the party to the 5PA [as defined later) and () persans deermed to be acting In concert
with such party stated in (i) and [ii}, for the sale of equity shares of the Target Company, in terms of
Regulation Ti6] of the Takeowver Regulations ["Publie Shareholders™) to acquire upto 14,43 000 [Fowrtesn
Lakhs Forty Thres Thausand] fully paid-up equity shares of face value of INR 10/ (Rugees Ten Only) each
carryimg voting rights, representing 26.00% of the total cutstanding, isswed and fully paid-up equity capital
carrying voting rights of the Target Company ("Offer Size") at a price of *INR 10,41/ (Rupees Ten and Forty
One Paisa Only} per fully paid-up equity share ("Offer Price"), agegregating to a total consideration of upto
IMR 1,50,21 630/- (Rupees One Crore Fifty Lakhs Twenty One Thousand Six Hundred and Thirty Onky
("Maximum Open Offer Consideration™) payable in cazh, in accordance with the provisions of Regulation
9 1)(a) of the Takeover R egulations, subject te the terms and conditicns set owt inthe PA, OPS and the Letter
of Offer (“LOF" / “Letter of Offer™). If the number of equity shares validly tendered by the Public
Shareholders under this Offer is more than the size of the Offer, the Acquirers shall proportionately accept
the equity shares recelved from the Public Shareholders.

® There has been revision in open offer price since the date of PA and the price menticned in PA, the price
has been revised to INR 10041 /- (Rupees Ten and forty one Paisa only] as against INR 10 (Rupees Ten Only)
in P&, However, the same is in compliance with Hegul:tl,iur'l B af the Takeover F|.|;-|g,|_.||.i1i-;:lr|.

As on the date of this DFS, the total outstanding, issued and fully paid-up eguity share capital of tha Targat
Campsamy, is a5 fallows

Particilars -
Total fully paid-up equity shares of face
valwe IMR 10/ [Rupess Ten Onby) each

Mumber of Shares
55,50,000 (Fifty Five
Lakhs and Fifty
Thousand]
(Source: Audited fnarclals o5 an March 31, 2020 of the Target Company as disclosed [/ filed with BS5E)
There are no partly paid equity shares in the Target Company

This offer i not a com peting offer In terms of Regulation 20 of the Takeover Regulations,

This is not a conditional offer and is not subject to any minimum level of acceptance from the Public
Sharehoiders.

The Scguirers are making this Offer to all the Public Sharehalders of the Target Company, to acguire upto
14,433,000 {Fourteen Lakhs Forty Three Thousand} Equity Shares ["Offer Size®), representing 26% of the total
cutstanding fully paid up equity share capital of the Targel Company

The Offer is made at 3 price of INR 10,41/ (Rupees Ten and Forty Paisa Only} per Equity Shares [“Offer
Price”] determined in accordance with Regulation &(2) of the Takeover Regulations.

The Offer Price shall be payable at cash in accordance with Regulation S(1) {a} of the Takeover Regulati ons,
and subject to the terms & conditions set out in this DPS and Letter of Offer that will be dispatched to the
Public thareholders in accordance with the provisions of the Takeowver Regulations,

There are no conditions stipulated in the SPA [as defined later), meeting of which are cutside the r easonable
control of the Acquirers and in view of which, this Offer might be withdrawn under Regulation 23 of the
Takeowver Regulations,

The equity shares of the Target Company will be acquired by the Acquirers free from all liens, charges and
encurnbrances and together with the rights attached th eratn, Including all rights te dividend, bonus and
rights declared thereafter.

Upon completion of the Offer, assuming full acceptances in the Offer and pursuant to the SPA, the Acquirers
will hold 31,72,650 (Thirty One Lakhs Seventy Two Thousand Six Hundred and Fifty Only) equity shares
constituting 57.16% of the total outstanding, issued and fully paid-up equity share capital carrying voting
rights of the Target Company. In terms of provisions of SEBI (Listing Obligations and Disclosure
Requirements} Regulations, 2015, as amended from time to time ("3£81 LODR Regulations"], read with Rule
13(2) and Rule 194 of the Securities Contracts [Regulation) Rules, 1957, as amended from time to time
["SCRA Rules™), the Target Company is required to maintain at ke ast 25% public shareholding for listing on a
continwous basis. Considering the equity shares that may be acquired by the Acguirer in the present Offer
and after the consummaation of the 5P&, the public shareholding of the Target Company will not fall below
the minimum level required as per the SEBI LODR Regulations for the purpose of listing on a contlnuo us
basis.

Upon consurnmation of the transaction|s) contemplated in the SPA, the Acguirars will acquire control over
the Target Compary and will become th e prometers of the Target Company upon compliance with the
provisions of Begulation 31A(5) of SEBI LODER Regulations and subject to the approval of Reserde Bank of
India.

The Acguirers have no plans to alienate any material assets of the Target Company whither by sale, lease,
encumbrance or otherwise outside the ordinary course of business of the Target Company. In the event any
substantial assets of the Target Company is proposed to be sold, disposed-off or otherwise encumbered in
the succeeding 2 (two) years from the date of closure of the Offer, the Acguirer s undertake that they shall
do so only upon recelpt of prior approval of the shareholders of the Target Company through a specia |
resolution by way of 2 postal ballot in terms of the provision to Regulation 25(2) of the Takeover Regulations
and subject to applicable laws a5 may be reguired

The Acquirers intend to seek a reconstitution of the Board of Directors of the Target Company In compliance
with Regulation 24{1) of the Takeower Regulations and SEBI {LODR) Regulation, 2011,

The Acquirers may cansummate the transactionis) as contemplated in the 5P8 after the expiry of the Offer
pariod in terms of regulation 22(1} of the Takeowver Regulat ions or subject to the Acquirers depositing cash
of an amount equal to 100% of the Offer Size payable into the Escrow Account (as defimed later] under the
Offer fassuming full scceptance of the Offer] in accordance with the provision of the Regulation 22(2) of the
Takeower Regulations, the Acguirers may after the expiry of atleast 21 {twenty one) working days from the
date of the DPS, consummate the transaction(s) as contemplated in the 5P (as defined later),

A5 on the date of the PA and this DPS, the Manager to the Offer does not hold any equity shares of the
Target Company. Further, the Manager to the Offer will not deal on their own acoount in the equity s hares
of the Target Company during the Offer period,

Al equity shares tendered by the shareholders in acceptance of the Offer upto a maxirmum of 14,43 000
(Fourteen Lakhs and Forty Three Thowsand) equity shares, will be acguired by the Acguirers subject o berms
and conditions set aut in this DPS and the Letter of Offer

BACKGROUND OF THE OFFER

This Offer is & "Triggered Offer” under Regulations 3 & & of the Takeover Regulations for control owver the
Target Company .

On March 06, 2021, the Scquirers have entered inte a SPA with Sellers, Promaters of the Target Company,
pursuant to which the Acquirers have agreed to purchase 17 29,650 [(Seventean Lakhs Twenty Mine
Thousand Six Hundred and Filty] equity shares ["Sale Shares™) constituting 31.16% of the equity share
capital of the Target Company

Thiz Offer ks not as a result of a global acquisition, resulting in an indirect acguisition of the Target Company.
The acguisition of the Sale Shares by the Acquirers are subject to certain conditions precedent, as provided
in the SPA,

There are no conditlons stipulated in the 5PA, meeting of which are outside the reasonable control o f the
Acguirers and in view of which, this Offer might be withdrawn under Regulation 23 of the Takeower
Regulations,

SHAREHOLDING AND ACCHLISITION DETAILS

The present and proposed shareholding of the Acquirers in the Target Company and the details of their
acguisition are as follows:

% of Equlty Share Capltal
106

Details | Acquirers
Mo. of Eguity % of the total pald-
Shares up equity share
R —— _capital
thareholding as on the date of B | 86719 15 62%
shares acquired between the date of the PA and this DPS. | NIl il
Shareholding as on the date of this DPS | 867,129 15.62%
Shareholding after completion of the acquisition under 25,96, 779 46, T9%
the 5PA |
Post Offer shareholding [assuming full acceptance, on | 40,39,779 F2.79%
diluted basis, a5 on 10ih working day after the closure of
the tendering period)

OFFER PRICE

The equity shares of the Target Company are | isted on BSE Limited (Serip Code: 539598} and the Scrip of the
Comparny is not suspended from trading on BSE.

The total vodume of equity shares of the Tasget Company traded on BSE during the twelve calendar months
(hdarch 31, 2020 to February 28, 2021) preceding the calendar month (March 2021) of the PA is 63,170 (Sixty
Threa Thousand One Hundred and Seventy]. The total nurnber of eguity shares autstanding issued and fully
paid-up of the Target Company s 55,500,000 (Fifty Five Lakhs and Fifty Thousand), Hence, the watal traded
turnover of the equity shares of the Target Company on B5E Limited 1.14%, which is less than 10% of the
total number of fully pald equity shares outstanding and Issued by the Target Company.

Based on the above, the eguity shares of the Target Company are infraguently traded on the B5E in terms
of Regulation of the Takeowver Regulations.

The Offer Price of INR 10.41/- (Rupees Ten and Forty One Only] per fully paid-up equity share of face value
IMR 10/~ [Rupees Ten Onkyp of the Target Company is justified in terms of Regulation 8{2) of the Takeower
Regulations, in view of the following:

5. Particulars Price
Nex. {in INR per
Equity Share)

1, The highest Negotiated Price per fully paid-up equity share of face value 1/
IME 10/ (Rupees Ten Only) of the Target Company for acquisition under
the SPA attracting the obligation to make a PA of the Offer

Z, The valume weighted average price paid or pavable for any acquisition, Mil
whether by the Acquirer or by PAC, during the fifty-twao weeks
immediztely preceding the date of the PA i.e. hMarch 06, 2020.

CH The highest price paid or payablie for any acguisition, whether by the Mil
Aoguirer or by PAL, during the twenty-six weeks immediately preceding
the date of the PA i.e. March 06, 2020

4. The valume-weighted average market price of the Equity Shares for a MEl
period of sixty trading days immediately preceding March 06, 2020
(being the date of the PA), a3 traded on the BSE, being the stock
exchange where the maximuem volume of trading in the BEquity Shares
are recorded during such period, provided such Equity Shares are
frequently traded.

L% ‘Where the Equity Shares are not frequently traded, the price i0/-
determined by the Acquirers and the Manager to the Offer taking into
account valuation parameters including book value, comparable trading
rultipkes, and such ather parameters as are customary for valuation of

| | _shares of such companies.
3 Other Finam:laj Parameters a5 at: March 31, 2020

a. Book value per equity share 10.41/-
k. Earnings per share (basic & diluted) 0.225

3 The per share value computed under Regulation B(5), if applicakle. M_A.

Maote: The troding date with respect fo B3E has been downtoaded from website of www beeindio. com

In view of the parameters considered as presented in the table abbowve, the minimum Offer Price per eguity
shares under Regulation H[?] af thee Takeoner qu:-guh,'ll:il;,:-ns i5 the highest af item number 1 10 7 above e
INR 10.41/- |Rupees Ten and Forty One Paisa Only). Accordingly, the Offer Price is justified in terms of the
Taksower Regulations .

There has been revision in the Offer Price since the date of the PA Ll the date of this DPS. Further, the Offer
Price does mot warrant any adjustrments for corporate actions under Regulation 8{9) of the Takeower
Regulations,

In the event of further acquisition of equity shares of the Target Company by the Acquirers during the Offer
period, by purchase of equity shares of the Target Com pany at a price higher than the Offer Price, then the
Ciffer Price will be revised upwards to be egual to or more than the highest price paid for such acguisition
im terms of Regulation 28] of the Takeover Reg ulations. However, the Acquirer s shall mob be acguiring any
equity shares of the Target Company after the 3™ [third] working day priogs 1a the commencemeant of the
tendering period and until the expiry of the tendering pericd.

The Acguirers mang in terms of Regulation 18(4) of the Tekeover Regulation 5, make upward revision of the
Offer Price at any time prior to the commencement of the last 1 [one) workimg day before the
commencement of the tendering period. if there iz any such upward revision in the Offar Price by the
Acguirers or in case of withdrawal of Offer, the same wauld be informed by way af a public announcement

REGISTRAR TO THE OFFER

BEETAL

Bewetal Financial & Computer Services Private Limited
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in the same newspapers where this DPS is published, Such revision in the Offer Price would be pavable by
the Acquirers for all the equity shares validly tendered at amtime during the Offer In case of upward
rewision in the Offer Price, the value of the Escrow Account [as defined later) shall be computed on the
revised consideration calculated at such “revised' Offer Price and any additional amount required will be
funded in the Escrow Account {as defined later) by the Acguirers prior to effecting such revision, in
accordance and in compliance with Regulation 17(2) of the Takeover Regulathons. Simultanecusly with the
iszue of the public annocuncemeant, the Aoguirers will also inform the Stock Exchanges, SEBI and the Tarpet
Company at its registered office of such revision in terms of Regulation 18{5) of the Takeowver Regul ations.
FINANCIAL ARRANGEMENT

The total consideration for the Offer Size at the Offer Price, assuming full accep tance of the Offer, is INR
1,501,630/ {Rupees One Crores Fifty Lakhs Twenty One Thousand S Hunsdred and Thirty Only
(“Maximum Consideration™].

The Acquirers have adequated rescurces and have made firm financial arrangements for financing the
acguisition of the equity shares wnder this Ofer, in accordancoe and in compliance with Begulation 251} of
the Takeowver Regulptions. Mr Pratik B Shah (M, Mo 133692), Progrietorn, M Shah Pratik & Associates,
Chartered Accountant, firrn registration number 144076W having office at A/12, laymaot, Opposite New
Fiost Office, H.D. Road, Ghatkopar {West), Mumbai-400086, has vide its certificate dated March 12", 2021
that the Acquirers have adequated financial resources and have made firm financial arrangements to meet
the fund requirements for the acguisition af the equity shares of the Target Company under this Offer

The Acquirers, the Manager to the Gifer and 100 Bank Limited, a banking company incarporated under
Companies fct, 1956 and lleensed under the Banking Regulation Act, 1949 and having its registered affice
at ICICI Bank Tower, Mear Chakli Circle, O1d Padra Road, Vadodara, Gujarat India 3900 07 and acting through
its branch office 1CIC] Bank Limited, Capital Markets Division, 1 Floor, 122, Mistry Bhavan, Dinshaw Vachha
Raad, Backbay Rectaimation, Churchgabe, Mumbai - 200020 have entered into an Escrow Agresment on
February 03, 2021 for the purpose of the Offer. Pursuant to the Escrow Agreement and in compliance with
Aegulation 17{1) of the Takeower R egulations, the Acquirer have opened an Escrow Account in the name
and style of "ORACLE - OPEM OFFER ESCROW ACCOUNT™ bearing Account number Q00405126038 |"Escrow
Account”}, The Manager to the Offer is duly autharized by the Acguirers to realize the value of the Escrow
docount and operate the Escrow Account in terms of the Takeowver Regulations.,

Based on the above, the Manager to the Offer is satisfied that fiem arrangements have been put in place by
the Acquirers to fulfil the obligations in relation to this Offer through werifiable means in accordance with
the Acquirers to fulfil the obligations in relation to this Offer through verifiable means in accordance with
the Takeower Regulations

in case of amvy upward revision In the Offer Price or the Offer Size, the Acquirers shall deposit additianal
funds in the Offar Escrow Account as required undar the Regulation 17{2] of the Takeower Regulations

In terms of Regulation 22{2) and the proviso to Regulation 22(24] of the Takeover Regulations, subje ct 1o
the Acquirers depositing in the Offer Escrow Account, cash of an amaunt equal to 1005 of the Maximum
Conswleration, the Acquirers may, after the expiny of 21 days from date of this DPS, subject to fulfilment of
conditions as detailed in this OPS5, complete the acquisition of Equity Shares acquired pursuant to the 5PAs
and other acquisitions during the Offer period, If any.

STATUTORY AMD OTHER APPROVALS

The Target Company is a Mon -Banking Finance Company registered with the Reserve Bank of India ("RBI7),
In cases of any acquisition transfer of contral of MEFC the requirerment far ebfaining prior approval of RE|
has mandated vide its circular DMBR (PO} CC. Mo, 065/03 10.001,/2015-16 dated July 09, 2015, The Target
Company being an MBFC registerad with ABI, the acquisition of shares and control of the Target Company
by the Acquirers is subject approval of RBI,

Al Public Sharehalders including non-resident halders of Equity Shares muest abtain all requisite approvals
reguired, if any, to tender the Offer Sha res (including withowt limitation, the approval from the REI) and
submit such approvals, along with the other documents required to accept this Gffer In the event su ch
approvals are not submitted, the Acguirers reserve the right to reject such Equity Shares tendered in this
Ctfer. Further, it the holdars of the Equity Shares who are not persons resident in India had reguir ed any
ap arovals [ir||’|u|:|||||.; from thie RBIl, or amy other rt_'p;l.nl.,l'.nrl,r body} in respect af The Equity Shares hel d ty
thern, they will be required to submit such pravious approvals, that they would have obtzined for holding
the Eguity Sharas, to tender the Offer Shares, along with the other documents required to be tenderad to
accept this Odter In the event such approvals are not submitted, the Acguirers reserve the right to reject
such Offer Shares

In caze of delay In receipt of any statutosy approval that may be required by the Acquirers at a later data,
SEBY may, if satisfied that such delay in receipt of the requisite statutory approvalis) was not attributable to
any wilful default, failure or neglect on the part of the Acquirers to diligently pursue such approval, and
subject to such terms and conditions as may be specified by 5EBI, including payment of interest in
accordance with Regulation 18(11] of the Takeower Regulations, grant an extension af time to the Acquirer &
to make the payment of the consideratbon to the Public Shareholders whaose Offer Shares have been
accepted in the Offer. Where any statutery approval extends to some but not a Il of the Public Sharsholders,
the Acguirers shall have the option to make payment to such Public Shareholders in respect of whom no
statutary approvals are required in arder ta cormplete this Offer

In terms of Regulation 23|1) of the Takeover Regulations, In the event that the Mandatory Statwtory
Approsals or any other approvals which may become applicable prior to completion of the Offer are not
received, the Acquirers shall have the right to withdraw the Offer. Other than the Mandatory Statutory
Approvals, the completion of the acquisition under the 5PA is conditional upon the 5PA’s Conditions. In the
event the SPA’s Conditions are not met for reasons outside the reasonable control of the Aoquiners, then
the 588 may be rescinded and the Offer may be withdrawn subject to applicable law, In the event of
withdrawal of this Offer, a public annosncement will be made within 2 Working Days of such withdrawa |,
im accordance with the provisions of Regulation 23(2] of the Takeover Regulations.

MR and QCE holders of the Equity Shares, if any, must obtain all requisite approvals required to tender the
Equsity Shares held by them in this Offer {Including, without limitation, an approval from the RBI, since the
Equity Shares validly tendered In this Offer will be acguired by a non-resident person), and submit such
approvals along with the Form of Acceptance-cum-Acknowledgement and other documents reguired to
acoept this Offer. Further, if halders of the Equity Shares wha are nat persans resident in India (i ncluding
MRls, OCBs, Flis, FPIs) had reguired any approvals (including from the RBI or any ather regulatory body] in
respect of the Equity Shares held by them, they will be required to submit copies of such previous approvals,
along with the other docurnents reguired to be tendered to accept this Offer. if such approvals are not
submitted, the Acguirars reserve the right to reject such Equity Shares tendered pursuant to this Offer
TEMTATIVE SCHEDLILE OF ACTIVITIES

5a, Activity Schedule
M. (Cray & Date)
_1 | Dateof Public Announcement 06032021 [Saturday] |
Z Date of Publishing of the DPS 15.03.2021 [Monday)
3 Last Date for Filing Draft Letter of Offer with SEBI 22.03.2021 [Manday)
4 Last Date of Public Announcement for Competing Oftfaris) 15.04.2021 [Thursday)
5 Last Date for recaiving comments from SEE| on the draft Letter 1604 2021 (Thursday)
of Offer [In the event SEBI has not sort clarification or
additional information from the Manager to the Offer}
6| Identified Date* 16042021 (Friday) ___|
7 Last Date by which Letter of Offer will be dispatched to the 26042021 [Maonday)
public shareholders whose name appears on the register of
mermbers on the ldentifled Date
E Last Date by which committee of the Independent Directars of 29,04, 2021 [Thursday)
the Target Company shall give its recommendation to the
Public Shareholders of the Target Company for this Offer
o Last date for upward revision of the Offer Price) Offer Size 28042021 [Wednesday)
10 Date of Publication of Offer opening public annowncement in 30,04 2021 (Friday] |
the newspaper In which this DPS has been published |
11 Date of commencement of the Tendering Period [Offer 03.052021 |
Cpening Date) (Wednesday) |
12 Date of clasure of the Tendering Period {Offer Closing Date} 17052021 [Monday) |
13 Last date of communicating the rejection) acceptance and 02062021 [Twesday) |

completion of payment of consideration or refund of Equity
Shares to the Public Shareholders of the Target Company
14 Last date for issue of post-offer adverticerneant 08062021 (Monday) |
The ghove Hmeline: ore Indleoive fll;.lri:",r.u.lr-e-'{.l afi e bails -:.l_|" Hraelines Brovided under the Takeover
Regulations) ond are subfect to receipt of stotutory/requiatory approvals and moy have o be revised
recaraingiy.
A identified Dale isonly for the purpose of determining the nomes of the Public Shoreholders as on such digte
to wham the Letter of Offer wowld be sent. It is clanfied thot oll Public Sharehalders are eligible to participote
in the Offer any dime before the Offer Closing Date
PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NOM RECEIFT OF LETTER OF OFFER
Allthe Public Sharehalders, halding the shares in dematerialized form are eligible to participate in this Offer
at any time during the Tendering Period for this Offer, Please refer to Paragraph 3le] balow for details in
refation to tendering of Offer Shares held in physical fosm.
Persons who have atquired Equity Shares but whose names do not appear in the register of members of
the Target Company on the Mentified Date i.e. the date falling on the 10" Working Day prior to the
commencement of Tendering Period, or unregistered owners or those who have acguired Equity Shares
after the ldentified Date, or those who have not received the Letter of Offer, may also participate in this
Offer
The Public Shareholders are entitled to tender the Offer Shares under the stock exchange mechanism m ade
available by Stock Exchanges in the form of a separate window | " Acquisition Window"), as provided under
the Takeover Regukations and SEBI circular CIRJCFD/POLICYCELL/1/2015 dated April 13, 2015 read with SEB
Circular CFO/DCR2/CIRSP 2016/131 dated Decernber 9, 2016 issued by SEBI. In such casa: -
BSE shall be the designated stock exchange (" Deslgnated Stock Exchange "] for the purpose of tendering the
Offer Shares;
The Acquirers have appolnted Mikun] Stock Broker Limited (“Buylng Broker”) as its broker for the Cffer
through whom the purchases and settlement of the Offer Shares tendered under the Otter shall be made
The contact details of the Buying Broker are as mentioned below:
Mereme: Nikuny Stock Brokers Limited
Address:A-82, Ground Floor, Left Portion, Komio Nogaor, Mew Defhi -11007
el No, 01 1-47030015-18
Cortfact Persodi: M Prammod Kumar Suibtanio
Al Public Sharehaolders wha desire to tender their Equity Shares under the Offer would have to intimate
thieir mespective stock brakers [V Selling Broker™ ) within the normal trading hours of the SeCOnAary market,
during the Tendering Pericd.
The Acguisition Window will be provided by the Designated Stock Exchange to facilitate placing of sell
grders, The Selling Broker can enter arders for Equity Shares in dematerialized form,
Procedure to be followed by the Public Sharehalders holding equity shares in physical form:
In accordance with the Frequently Asked Questions issued by SEBI, “FACGs —Tendering of physical shares in
buyback offerfopen offerfexit offer/delisting” dated February 20, 2020 and in light of the FAGs dated July
02, 2030, Public Sharsholders holding securities in physical form are allowed to tender shiares in an open
offer. Such tendering shall be as per the provisions of the SEB| 5A5T Regulations. The procedurs for
tendering to be followed by Public Sharehalders halding Equity Shares inthe physical form shall be available
im the Lestber af Offer to b dispatehed to all the Publdic Sharehalders.
The detailed procedure for tendering the shares in the Offer will be awvailable in the Letter of Offer, which
shall be available on SEBI's website (www.sebi.gov.in).
OTHER INFORMATION
The Acquirers accept full responsibility for the information contalned in this DPS (other than information
regarding the Sellers, the Target Company and infermation compiled from pubdicly available sources o r
provided by Sellers and the Target Company, which has not been | ndependeantly verified by the Acquirers
or the Manager to the Offer]
The information pertaining to the Target Company contained in this OPS has been compiled from tha
infarmation published ar publicly avallable scurces or provided by the Target Company,
The Acquirers also accept full responsibility for their obligations under the Open Offer and shall be jointly &
severally responsible for the fulfilment of obligation under the Takeower Regulation in respect of this Open
D fisr
nless otherwise stated, the information set cut in this OPS reflects the position as of the date hersof.
Purswant to Begulation 12 af the Takeowver Regulations, the Acquirers haree appainted Fast Track Finder
Private Limited as the Manager to the Offer,
Fast Track Finsed Private Limiled have their rigishenidd affice at B-5032, B Wing, Statesman Houwse, 148
Barakhamia Road, New Delhi — 110001
The manager to the open offer does not hold any shares in the Target company as on the date of
Appointment to act as manager to the offer. They declare and undertake that they shall not deal in the
equity share of the Target company during the period cornmencing from the date of their Appointment a s
rnanager to the affer till the expiry of 15 days from the date on which the payment of co nsideration to the
shareholder who have accepted the open offer is made, or the date on which the open offer is withdrawn
as the case may be,
The Aoguiners have appointed Beetal Financial & Computer Services Private Limited as the Registrar to the
Cffer having office at Beetal House, 3™ Floor, 9 Madangir, N ear Dada Harsukhdas BMandir, Mew Delhi
110062, Telephone Ma: +91 1129961281 - 23 Fax Ma. +31 1129961284, E-mail: bestal @ beetalfinancial com
Contact Person: Mr. Punit Mittal
This DP5 and the PA shall also be available on SERFS website {Wew sebd goving
In this PS5, any discrepancy in any table bebween the total and sums of the amount listed is due to rounding
off and/or regrouping.
In this DPS, all references bo "Bs.” or "IMB™ are reterences to Indian Bupees

This detailed Public 5tatement is issued by manager to the Offer on behalf of the Acguirers
Aequirers

Sdy-

Mr, Aditya Vikram Kanora

5/

Mr, Mandesp Singh

New Delhi




